
109  Wntten Answers MAGHA l, 1897 (SAKA)  Written Answers  110

(b) when are these expected to be 
commissioned, and

(c) the targets and actual achieve
ments of Power Units  m the  Fifth 
Plan,  excluding  the  Fourth  Plan 
Power Projects, spilled over into the 
Fifth Plan’

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY (PROF
SIDDHESHWAR  PRASAD)  (a) to
<c)  The installation of  about 9 23 
million KW of additional generating 
capacity had been envisaged for the 
Fourth Plan period  out of which a 
capacity of 5 03 million KW spilled 
over to  the  Fifth  Plan  During
1974 75 whioh was the first year of the 
Tifth Plan and so far in 1975-76 addi 
tional geneiatng capauU ol 172 mil 
lion KW and  about 1 million KW 
respectively has been commissioned 
All efforts are being made to commis 
s>ion the remaining Fourth Plan pro 
jects expeditiously

2 Th<ei Draft Fifth Plan envisage the 
installation of additional generating 
capacity  aggregating  16 55 million

SI Name of Station
No

i  Rajghat  (Delhi)

2  Emore  (Tamil Nadu)

3  Basm Bndge
(Tamil Nadu)

KW during the Plan period  This in
cluded the capacity expected to become 
available following the completion of 
Fourth Plan projects  New projects 
included m the Draft Fifth Plan add 
upto about 114 mill on KW and the 
execution ot  a  number  of these 
schemes has been taken up keeping in 
victw the availability of xesources

Performance of Thermal Plants

1004 DR  K L  RAO  Will the
Minister oi. ENERGY  be pleased to 
state

(a) the  names of  the  thermal
stations where the machines are work
ing 4,000 kw hours or less annually, 
and

(b) the reasons therefor’

THE DEPUTY MINISTER IN THE 
MINISTRY OF  ENERGY (PROF
SIDDHESHWAR PRASAD)  (a) and
(b)  Names of the  thermal stations 
operating at less than 4000 Kwh/Kw 
based on energy generated in 1974-75 
are given below —

Reasons

Old age of sit«,  rehabilitate n of  boilers, 
involving large scalc repair to fire bricks 
m arches

frequent  failure  of boiler  auxiliaries, slag
ging in the boiler,  forced outage of boi
lers due to tube leakages, fire in one of the 
generator  transformer

I his is on old power staticn  The coolirg 
tower  is being  replaced  The  capacity
cf the available  cooling  tower  is half
which  has limited the gci oration of power 
from  this  station
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SI.
No. Name of Station Reasons

4 Pstratu (Bihar).

5 Durgapur (DVC)

6 Durgapur Projects  Ltd. 
(West Bengal)

£ NcyveJj

Non-availability of one 50 MW  set which, 
is out for repairs to turbogenerator rotor 
and rtttueaon in ovpm cf others da* to- 
Silica rfcpwt  on the turbine  fctaM*. 
Frequent  forced cutage of woks due 
boiler tube leakage, slagging, in the 
hnler, extremely long time ttfcea: (bt 
coming back to service after farced owing* 
and planned outage.

Long outage 
mills.

due to rehabilitation of coal

Fire in cable trench and blade trouble » 
some of the sets (since rectified} and low 
demand during cff-peafr hours.

Failure cf electrostatic precipitator, reduc
tion in bcnler capacity as nc spare coal 
mill is available whenever ring or ball hi 
the mill ts changed. Frequent  failure- 
of I. D.  fan, a number cf exj-ksiors in 
boiler  furnace and  prolonged main
tenance time for either forced or planned! 
outages.

Output has been lunited by lignite avail
ability. There  was a fire accident » 
unit No. 2.

Organisation banned after Proclama

tion of Emergency

1005.  SHRI  SHANKERRAO  SA

VANT- Will the  Minister of HOME 

AFFAIRS be pleased to state

(a) the organisations banned since 

the proclamation of emergency; and

(b) whether the property and funds 

of any of these  organisations hay* 

been confiscated?

THE MINISTER OS’ STATE IN THE 

MINISTRY OP HOME AUTAIRS, DE

PARTMENT  OF PERSONNEL AND 

ADMINISTRATIVE  REFORMS AND 

DfePAimAfcNT  OF  PARLIAMEN

TARY AttAtRS (SHRI OM MSJHTA):

(a) By notifications issued in the 

Gazette of India (Extraordinary) on 

the 3rd and the 4th  July, 1975, the 

Central Government  have directed 

that sub-rule (1) of rule 33 of the De- 

fence and Internal Security of India 

Rules. 1971 shall  apply  to certain 

organisations m that country, a state

ment of which is attached

(b) Appropriate action  under the 

provisions of rule 33 of DISIR, 19.71, 

wherever necessary, is being taken by 

the State Governments who are com

petent to take such action, in respect 

of the property and  funds of these 

organisations.




